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In the matter of :- 

CBI no.225/2019 

CBI  v. Sanjeev Kumar & Ors. 

RC No.DAI-2012-A0004-CBI-ACB ND 

U/s 120B IPC & 7, 13 (2) r/w 13 (1)(d) PC Act 

 

CBI      

 v. 

 

Sanjeev Kumar & Ors. 

 16-07-2012 

 

The convicts Sanjeev Kumar & Ramesh Kumar were sentenced to pay a fine of Rs.25,000/ and Rs 

50000/ respectively. Since the appearance was through Video Conferencing they were also told to 

coordinate with the reader and deposit the fine with in ten days from today. 

It is informed by the reader of the court that the cashier of Rouse Avenue Court is not coming 

regularly. In view of above the convicts shall deposit the fine with the cashier at Tis Hazari Courts 

with in ten days from today. 

16-07-2012 

 

Anuradha Shukla Bhardwaj,  

Ld. CBI Judge 21 / RADC 
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